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HIGH COURT OF CHHATTISGARH, BILASPUR

Endt. No. | O 7/ 2 '/ /District Judiciary Bilaspur, date - '/06/2025
111-18-27/2023
As directed, copy of notification endt. no.

2654 /1884 /XXI-B/C.G./2025 dated 19.06.2025 of Government of
Chhattisgarh, Law and Legislative Affairs Department, Mahanadi Bhawan,
Nava Raipur, Atal Nagar Mantralaya, Distt.- Raipur (Subject - Amendment
in Rule 16 of the The Chhattisgarh District Judiciary Establishment
(Recruitment and Conditions of Service) Employees Rules, 2023) is
forwarded to :-

1.

3.

The Principal District & Sessions Judge,

(1) Balod (2) Balodabazar-Bhatapara (3) Balrampur-Ramanujganj
(4) Bastar (Jagdalpur) (5) Bemetara (6) Bilaspur (7) Dakshin Bastar
(Dantewada) (8) Dhamtari (9) Durg (10) Janjgir-Champa
(11) Jashpur (12) Kabirdham (Kawardha) (13) Kondagaon
(14) Korba (15) Koria (Baikunthpur) (16) Mahasamund
(17) Mungeli (18) Raigarh (19) Raipur (20) Rajnandgaon
(21) Sarguja (Ambikapur) (22) Surajpur (23) Uttar Bastar (Kanker),
Chhattisgarh,

The Principal Judge/Judge, Family Court,

(1) Balod (2) Balodabazar-Bhatapara (3) Bastar (Jagdalpur)
(4) Bemetara (5) Bilaspur (6) Dakshin Bastar (Dantewada)
(7) Dhamtari (8) Durg (9) Janjgir-Champa (10) Jashpur
(11) Kabirdham (Kawardha) (12) Kondagaon (13) Korba
(14) Mahasamund (15) Manendragarh-Chirmiri-Bharatpur
(16) Mungeli (17) Raigarh (18) Raipur (19) Rajnandgaon
(20) Sarguja (Ambikapur) (21) Surajpur (22) Uttar Bastar (Kanker),
Chhattisgarh,

The Judge, Commercial Court (District level)
Nava Raipur Atal Nagar, Distt. Raipur, Chhattisgarh,

for kind information and necessary action.
//.

4.

Registrar (Computerization)-cum-Central Project Co-ordinator
(CPC), High Court of Chhattisgarh, Bilaspur - for uploading the
same on the website of this High Court.

)

v o it

(Anil Kumar Pandey)
Additional Registrar (D.E.)
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GOVERNMENT OF CHHATTISGARH
LAW & LEGISLATIVE AFFAIRS DEPARTMENT
MAHANADI BHAWAN, NAVA RAIPUR, ATAL NAGAR,

MANTRALAYA (C.G.) 492002
Phone No. 0771-2221346 Fax No.0771-25 10346 Email-lawdept.cgagov.in

Nava Raipur,Dated /06/2025
NOTIFICATION

F.No265%/ 1884 /XXI-B/C.G./2025 In exercise of the powers
conferred by the proviso to Article 309 of the Constitution of
India, the Govemof of Chhattisgarh, in consultation with
Hon’ble the Chief Justice of the High Court of Chhattisgarh,
hereby, makes the following further amendment in the
Chhattisgarh District Judiciary Establishment (Recruitment
and Conditions of Service) Employees Rules, 2023, namely:-

AMENDMENT

In the said rules,-

For rule 16, the following rule shall be substituted, namely:-
“16. Mode of Selection for Direct Recruitment.-

(1) The selection for all the posts of District Judiciary,
under aforementioned rule, which are to be filled up
by way of direct recruitment, shall be made by
conducting the examination through any Recruitment
Agency of the State Government (Such as-CGVYAPAM)
or as ordered by Hon’ble the Chief Justice from time
to time.

(2) The format Advertisement for the posts of the District
Judiciary, which are to be filled up by way of direct
recruitment under aforementioned rule, shall be
prepared by the examination committee of concerned

District Judiciary by identifying the posts following



the reservation policy, other rules and regulations
/instructions of High Court/State Government issued
in this regard. Thereafter, the same shall be sent to
the Registry of the High Court for necessary action.

(3) The Registry of the High Court after receipt of
advertisement from all the District Judiciary for
recruitment to the Class-III and Class-IV posts which
are to be filled up by direct recruitment, shall place
the same before Hon’ble the Chief Justice for
soliciting orders for conducting the
examination/process for recruitment to the said
posts through any Recruitment Agency of the State
Government (Such as-CGVYAPAM) or as ordered by
Hon’ble the Chief Justice.

(4) According to the orders of Hon’ble the Chief Justice,
Registry will take appropriate steps for conducting
the examination/process for the recruitment to the

said posts.”
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